
(HcceivecZ $he assent o f t h e  Gouernor Geueral on t i e  3rd O~tober.,  
1922 .) 

An Act further to amend the Parsi Marriage 
and Divorce Act, 1865. 

HEREAS it is expedient further to anlencl the W Parsi Uarriage and Divorce Act, 1865 ; I t  is 
hereby enacted as follows :- 

I. This Act may be called the Parsi Marriage and sort tiL1eo 

Divorce (Amenclment) Act, 1922. 
2. After section 38 of the Parsi Marriage and Insertion of 

new sention 39 Divorce Act, 1865 (hereinafter referred to as the said i,  A C ~  xv of 

Act), the following section shall be inserted, namely :- ls65. 

" 39. Notwitl~standing anything contained in Absence of 

section 16 or section 11, where in the case of a trial ~ ~ ~ ~ ~ ~ i 8 , .  

iu a Parsi Ohief Matrimonial Court, not less than 
nine or, in the case of a trial in a St~rsi  District 
3rIatrimonial Court, not less than six delegates have 
attended throughout the proceedings, the trial shall not 
be invalid by reasoil of the absence during any part 
thereof of the other delegate or delegates. 

Where at  any stage of a trial i n  a Parsi Chief 
Matrimonial Court less than nine, or in a Parsi 
District 3tatl.irnonial Court less than six, delegates are 
present who have attended throughozt the proceedings 
and the presiding Judga is of opinion that it is not 
possible without undue delay to.secure the attendance 
throughout the proceedings of rtige or six delegates, as 
the case niay he, the proceellings shall be stayed and a rn 

new trial shall be held with the aid of fresh dele- 
gates." 

3. (1)  I n  section 41 of the said Act for the worcls Ameud.ment 
of section 41, " before whom the case is tried " the words " who ,.,t XV of 

have attended tllroughout the trial " shall be sub- 1~75. 
stituted. L 

(2) To the same section the $allowing proviso shall 
bcadded, namely : - - u 

" Provided that,,where such delegates are equally 
divided in opinioa, the decision on the facts shall be - 
the dacisidn of the greaiding Judge." 
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